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Petition(s) for Special Leave to Appeal (Crl.)....... /2012

(Crl.MP.No. 19263/ 2012)

(From the judgenent and order dated 27/08/2012 in CRLMC No. 198/ 2011 of The
H GH COURT OF DELHI AT N. DELH)

SUMEET SURI Petitioner(s)
VERSUS

STATE OF NCT OF DELH & ANR Respondent ( s)

(For exenption fromsurrendering and office report)

Date: 12/10/2012 This Petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR
HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) M. Mikul Rohatgi, Sr.Adv.
Ms. Swi kriti Singhania, Adv.
M. Siddharth Singla, Adv.

For Respondent (s) M. Rakesh Dwi vedi, Sr. Adv.

Al taf Ahned, Sr. Adv.
Gaurav M Librahan, Adv.
Mukti Chowdhary, Adv.

A. S. Chandhi ok, ASG
Priya H ngorani, Adv.
Ri tu Bhar adwaj , Adv.
B. V. Bal aram Das, Adv.
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UPON hearing counsel the Court made the follow ng
ORDER

In view of the letters circulated, let this matter stand
over till 29th Cctober, 2012.

The petitioner wll be entitled to file rejoinder
affidavit to the counter affidavit filed on behalf of t he
conpl ai nant by 25th COctober, 2012.
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A copy of the sane should be nade avail able to the | earned advocate
on-record for the respondents by 28th Cctober, 2012.

In the meantine, interimorder passed by this Court wll
continue to operate.



[ Jugi nder Kaur ]
Assi stant Regi strar



